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Shri B. 8. Murthy (Kakinada—Re
served—Sch. Castes): On a point of
order. Is it in order for an hon. Mem
ber to speak in this House with some
thing in his mouth?

Mr. Speaker: Order, order. It is
-only when a Minister represent an
other Minister incharge c.' a Ministry 
or a Department which is not his own 
and to which he is not attached, that 
he generally informs the House that 
he makes the motion on behalf of the 
other Minister; if the other Minister is 
present, he w ill move the motion him
self. But when two Ministers are 
attached to the same Ministry, any
one can take this up, even though 
the other Minister is present and the 
.motion lias been tabled in his name.

•Co u rt  o f B a n a r a s  H in d u  U n iv e r s it y

The Minister in the Ministry of Edu
cation and Scientific Research (Dr. 
K . L. Shrimali): I beg to move:

“That in pursuance of sub-clause
(xv ii) of clause (1) of Statute 14 
of the Statutes of the Banaras 
Hindu University, the Members of 
Lok Sabha do proceed to elect, in 
such manner as the Speaker may 
direct, tv/o Members from among 
themselves to serve as Members 
of the Court of the Banaras Hindu 
University.” .

Mr. Speaker: The question is:

“That in pursuance of sub-clause
(x v ii) of clause (1) of Statute 14 
o f the Statutes of the Banaras 
Hindu University, the Members of 
Lok Sabha do proceed to elect, in 
such manner as the Speaker may 
direct, two Members from among 
themselves to serve as members 
of the Court of the Banaras Hindu 
University.’’ .

The motion was adopted
Samsad (C o u r t )  o f  V isv a — B h a ra t i

The Minister in the Ministry of Edu- 
■ o ttoa and Scientific Research (Dr. 
K . L. Shrimali): I beg to move....
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Shri F e m e  Gandhi (Rai Bareli): 
The Minister must aay ‘on behalf of 
Maulana Azad......... ’

Mr, Speaker: No. To say ‘on behalf 
o f , is not necessary.

Dr. K. L. Shrimali: 1 beg to move:

“That in pursuance of clause 
(*M) of sub-section (1) of Section 
19 of the Visva-Bharati Act, 1951 
(AQt X X IX  of 1951) read with 
clause (5) of Statute 10 of the 
First Statutes of the University, 
the Members of Lok Sabha do pro
ceed to elect, in such manner as 
the Speaker may direct, one Mem
ber from among themselves to 
serv-e as a member of the Samsad 
(Court) of the Visva-Bharati.” .

Mr. Speaker: The question is:
“That in pursuance of clause 

(x ii) of sub-section (1) of Section 
19 c,f Visva-Bharati Act, 1951 
(Act X X IX  of 1031) read with 
clause. (5) <f StM.ite 10 of the' 
First Su.tutu.i 1 f the University, 
the Members 01 i-ok Sabha do pro
ceed to elect, in such manner as 
the Speaker may direct, one Mem
ber from among themselves to 
servf as a member of the Samsad 
(CoLirt) of the Visva-Bharati” .

The motion was adopted
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(The Minister of Education and 

Scientific Research (Maalana A n d ):
Sir, I rnQve that Sardar Hukam Singh, 
a member of this Sabha, be chosen as 
the Deputy Speaker.)

The Minister o f P tr iitiM tttiiT  
Affairs (Shri Batya Narayan Sink*): 
I  be* to second the Motion.



M r.  Speaker: Motion moved:

"That Sardar Hukam Singh, a 
Member of this House, be £hosen 

Vgs the Deputy-Speaker of this 
House".

The motion has been moved by 
Maulana Azad and duly seconded by 
Shri Satya Narayan Sinha. There is 
Also no other motion before the House.

The question is:

“That Sardar Hukam Singh, a 
Member of this House, be chosen 
as the Deputy-Speaker of this 
House” .

The motion was adopted.

Mr. Speaker: The motion is cairied
unanimously.
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(Maulana Azad: Sir, I congratu
late Sardar Hukam Singh for the in
valuable confidence which the Sabha 
has shown in him.

Last time when the office of the 
Deputy-Speaker of Lok Sabha fell 
vacant, all of us thought that Sardar 
Sahib was the fittest person for the 
job and he was elected Deputy-Spea- 
Jsftr.)

Shri A. M. Thomas (Ernakulam): 
We do not see the person whom we 
have elected.

Mr. Speaker: He is sitting behind; 
lie may move over to hia usual seat.
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(Maulana Axad: A ll of us realized
at once that in electing Sardar Sahib 
as Deputy Speaker we had done the 
most proper and appropriate thing. 
The heavy responsibilities which were 
entrusted to him were discharged by 
him admirably
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[Maulana Azad]
Our Parliament is still in its infancy. 

We have yet to establish conventions 
and traditions in this House. There
fore, the persons who are entrusted 
with the task of guiding the proceed
ings of this House carry a big respon
sibility. It is not their function only 
to safeguard the traditions already 
established but they have also to 
establish new traditions and conven
tions. I am sure that Sardar Sahib 
w ill discharge his heavy responsibili
ties with great ability and his perso
nality w ill serve as a model for the 
coming generations.)

Shri S. A. Dange (Bombay City- 
Central): I rise to give my hearty
congratulations to Sardar Sahcb on 
his having been elected as the Deputy- 
Speaker of the House. I am told that 
in his term of office in the last Parlia
ment, he had conducted the business 
in such a way that he did not evoke 
opposition from the Opposition side, 
and I am sure the same thing w ill con
tinue.

Of course, you w ill excuse me if I 
just mention a point, that if, accord
ing to last year’s practice the Deputy- 
Speaker had been drawn from the 
Opposition side, it would have been 
a good thing. However, that has not 
happened. There is, of course, the 
combination that SaTdar Saheb last 
time was for some time on the Oppo
sition side and then, later on, now, 
he is on the Congress side. So, he 
might work as a nice bridge be
tween the two. Therefore, with that 
additional reason, I once again offer 
my congratulations to him.

Shri Frank Anthony (Nominated— 
Anglo-Indian): Mr. Speaker, Sir, I  
wish to associate the Independent 
-Group with the expressions of cong
ratulation that have fallen from the 
previous speakers. As my hon. friend 
Shri Dange just said apparently, 
there was an attempt to evolve some 
kind of practice that the Speaker 
and the Deputy-Speaker should be 
chosen from opposite sides of 
the House. Personally, I would 
have liked to have seen tkia 
practice triad out and it it

had been found favourable by experi
ence it might have been allowed 
to harden into a salutary convention.

As Maulana Saheb has just said, w e  
are in the formative stage of building 
up parliamentary traditions and con
ventions. And, I believe that the- 
occupants of the Chair represent the 
corner-stone in this process of pro
per building. On the attitudes o f 
the Chair, on its decisions w ill depend 
largely, if not entirely, whether the 
Chair becomes identified with the 
tradition of complete independence or 
whether it becomes a symbol of an 
extension of party politics.

I am aware that even if we build a 
healthy convention around the Chair, 
a great deal w ill depend on the calibre 
of the individual who occupies it and 
that even a healthy convention can 
be vitiated by a person who has not 
the capacity or the w ill to act 
with independence. But, may I say 
with a great deal of respect that I  
feel that the primary duty in this 
matter of building up the indepen
dence of the Chair falls squarely on 
the Government and the ruling party. 
I f  I may say so with respect, perhaps 
the political climate is not entirely 
favourable. I f  the approach of the 
ruling party is conditioned by the 
desire to make the Chair safe, safe 
for complacency or safe for arbitra
riness, then the Chair w ill become the 
bane of party politics. There is that 
primary resoonsibility on the ruling' 
party and I also believe that there is 
an equal responsibility on the Oppo
sition Groups not to draw the Chair- 
into any vortex of party politics.

I  am not enamoured of giving the- 
Chair any inexorable party label be
cause I  believe that in this formative 
stage it is, perhaps, more important 
that we should select people not be
cause of their party lables but because 
of their capacity and their reputation 
for independence. And It is here, par
ticularly, that I  wish to offer our 
congratulations to Sardar Hukaxn 
Singh. I  say this without any flattery 
that during his tenure of office be haa 
exhibited attributes at un tall in#;
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courtesy, and of a quasi-judicial ob
jectivity which have earned the res
pect ot all sections of the House.

May 1 also say this, Sir, that 1 feel 
-that his task in future w ill be more 
difficult than it has been in the past. 
There is a tendency for most, i f  not 
all of us to bond to the prevailing 
political wind; and, in the House 
today there is not only a wind but it 
shows signs of becoming a gale rep
resented by the overwhelming stren
gth of the ruling party.

Sir, on bahalf of my Group I offer 
th? Deputy-Speaker our sincerest 
cooperation in maintaining the in
dependence of the Chair and I once 
again congratulate him.
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Mr. Speaker: I ha.ve very great 
pleasure in associating myself with 
all the sentiments that have been ex-
pressed from all sides of the House. 
I am personalliy delighted that Sardar-
ji, who was my deputy last time, has 
been once again returned this time 
unanimously. Though he officiates 
only in the House, his responsibilities 
are as great as that of the Speaker 
himself. The office work is not so im-
portant; it is only secondary. Those 
who occupy the Chair here on the 
spur of the moment will have to de-
cide very far-reaching issues, hold 
the balance amongst all th'e parties, 
be absolutely impartial and never 
lose one's temper. When two persons 
are quarrelling if · the Speaker also 
enters the fray, then God alone must 
help, there is no other person who 
can help. 

Sardarji is eminently fitted to dis-
charge the duties of the Speaker in 
his absence as h is deputy. He has 
acquitted himself very well last time. 
He pleased almost every section of the 
House. Though he does not now be-
long to the Opposition group, I hav.e 
given him the first" seat in the Opposi-
tion side. He will always be able to 
hear and learn first hand whatever 
the Opposition feels and when he sits 
here he will shed all complexes and 
certainly decide what is just and !?ro-
per. He has had that training as a 
judicial officer; h e was Judge of a 
H igh Court. He is ripe and experi -
enced. He has very affable manners. 

I once again congratulate · him on 
the unanimous vote of . the House for 
having him as the D-eputy-Speaker of 
the House. I am confident that he 
will relieve me very often and thus 
assist me. 

Sardar Hukam Singh (Bhatinda): 
Mr. Speaker, Sir, I am extremely 
ubliged to the sponsor of the motion, 
and the members of the Government 
who have initiated· this motion and 

proposed me. I am equally obliged 
to my friends here of the Opposition, 
who have said so many sweet words 
for myself. 

There is a feeling that some coi-
vention has been broken, as I belong-
ed to the Opposition last time and I 
was taken out of that group where-
as now I have gone over to the other 
side. My friends wanted that that ~ 
convention, if it had gone into a prac-
tice, must have provided us with a 
good precedent. I only want to say 
that, if this practice develops nobody 
would be more glad than myself. But, 
this much I want to submit most res-
pectfully, that no convention has 
been broken. Last time, though I 
had said that I was being taken from 
the Opposition, the Leader of the 
House had made it clear that he had 
not been led by any party consider-
ations, or by the fact that I belonged 
to the Opposition, or that he was 
anxious to draw a ·candidate for ~ hiij;, 

·office particularly from the Opposi- ' 
tion. This he said at that time. I de> 
not want to enter into any controversy 
on that point. As I have already 
said, if this practice develops nobody 
would be more happy than myself. 

Sir, I am immensely grateful to 
the Members, all sections equally, for 
r eposing confidence in me for the se-
cond time. When you, Sir, w ere elec-
ted this time on 11th May, the Leader 
of the House made a significant re-
mark that you were not new to this 
office and that in electing you the 
House had taken no risk. But, when 
I was elected in March 1956, I was <; 
quite new and also, as has been al-
ready said, a Member of the Opposi- • 
tion . Therefore, in my case the ~ouse 
had certainly taken a risk. It was 
for the first time in April 1948 that I 
was elected to the Constituent Assem-
bly. Never before had I been a me~-
b-er of any legislature or of even a 
local body. When I compare my 
parliamentary life with those stal-
warts like Seth Govind Das, Pandit 
Thakur Das, yourself and others, I 
feel that I am still a child. 
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And then my experience as Deputy 
Speaker is only for one year. There
fore, I  feel that the House is even 
today taking a risk. My difference 
becomes greater when I recall to my 
mind the names of those predecessors 
of mine who have occupied this office 
before me. I wonder how great they 
were and how small I am. And when 
I  think particularly of you who has 
occupied this chair for 8 long years 
.the contrast becomes more marked 
and conspicuous. But I have this con
solation that you would be there to 
guide and inspire me in this responsi
ble task. I might take this opportu
nity of thanking you, Sir, for the ins
piration and guidance that I have 
been getting during the last 12 
months.

Sir, I am taking up this responsi
bility with confidence, not because I 
assume that I am equipped with any 
qualities required to fill this office, 
but because I have full faith in the 
generosity and large-heartedness of 
the members of this House as also in 
thier keen anxiety to assist in the 
successful working of democracy and 
to uphold the noble traditions of this 
august House. From what I have 
seen of the hon. Members during the 
last 5 days 1 feel convinced that every 
one in this House has come with 
a burning desire to serve his country
men and to help promote our parlia
mentary system. When I look back 
to the past year my confidence 
increases all the more as I recollect 
that I  received full co-operation and 
assistance from all quarters of the 
House. I  cannot remember of a single 
moment when I had to complain, 
though there may have been many 
occasions when I must have erred 
in my judgment. I  was tolerated even 
then. I am obliged for that genero
sity and crave similar indulgence 
trom  the Members in future.

As for my conduct, if words can 
give any assurance, I do assure all 
sections here that I would try to dis

charge my duties with i impartiality 
and evenhanded justice. Whenever I  
falter, and that I must sometimes, I  
appeal to the Members, thv. this may 
not be construed as due <.u any lack 
of effort on my part to be fair, but 
only due to my human failings over 
which I may not have any control. I f  
this indulgence is guaranteed to me, 
then I can assure the House that we 
'w ill be proceeding with enthusiasm 
to maintain the dignity of this House 
and to serve the motherland for which, 
we have recently taken our pledge.
I thank the House again.

INDUSTRIAL DISPUTES (AMEND
MENT) BILL*

The Minister of Labour and Emp
loyment and Planning (Shri Nanda):
Sir, I beg to move for leave to intro
duce a Bill further to amend the 
Industrial Disputes Act, 1947.

Mr. Speaker: The question is:

"That leave be granted to intro
duce a Bill further to amend the 
Industrial Disputes Act, 1947” .

The motion was adopted.

Shri Nanda: Sir, I introduce the-
Bill.

STATEMENT RE INDUSTRIAL 
DISPUTES (AMENDMENT) 

ORDINANCE

Shri Nanda: I lay on the Table a 
copy of the explanatory statement 
giving reasons for immediate legis
lation by the Industrial Disputes 
(Amendment) Ordinance, 1957, as 
required under Rule 71<1) of the 
Rules of “Procedure and Conduct o f 
Business.

Statement

In a judgement delivered on the- 
27th November, 1956 the Supreme 
Court held that no retrenchment com-

•Published in the Gazette of India Extraordinary Part II, Section 2, 
dated 17-5-57, pp. 187— 170.




